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4.6.2004 	Present 	: 	
The 	Hon'hle 	Sri 	

.V. 

prahiadan, Member () 

is 	Cd/C 1. 
Tieard Mr.  • 

/ 	

S. Dutta, learned 

counsel for the applicant and also Mr. 

JChaudhUri, learned kddl. C.G.5.C. 

for the respondents. 

5 wo The applicant 	rking as 

\\ 	

Divisional ccouflt5 Officer Grade -I in 

the Office of the Ex. ngifleer PWD, 

changlang, AP. By order dated R.3.704 

issued by the respondent No. 	, the 

applicant has been transferred from the 

office of the Executive Fngineerl PWD1 

Changlang to the Office of the 

F.xecUtiVe Fngineer PWP, gartala. The 

appliCaflt 	
submitted representations 

t before the 7ccoUfltaflt General 
(7&T), 

\Meghalaya, Mizoram, h.P. etc., hut the 

\same are yet to he disposed of by the 

\ respondents. 

	

11 	 In 	the 	cirCUm5t3es.c 
	the 

respondents are directed to dispose of 

Cofltd/ 
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Contd/- 	 - representations 
4.6.2004 1dated- 1.7.3.20 0 4, 	06.04.200' and 

05.05.2004 submitted by the 

applicant giving a reasoned reply 

within fifteen days from the date 

of receipt of this order. Till the 

disposai of the representations 

the transfer order, dated 

shall he kept in abeyance so far 

as the applicant is con.certed. 

The application . is 

accdrdingly disposed of. TTo order 

as to costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A. No. / "c 	/2004 

Shri Kshirode Chandra Das 

-vs- 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

12041971- 	APplicarit was initially appointed as Lower- 

Division Clerk (LD,C) 	under t h e PN,D, 

Arunachal Pradesh 

1983- 	 Applicant was promoted to the post of Upper,  

Division Clerk and posted in P WJD, Arunachal 

Pradesh, 

May, 1985- 	Applicant was appointed to the post of 

Divisional Accou rita nt. 

1998- 	 The applicant was posted in the office of the 

Execu t ive Engineer, P , . D, Chanqlanq, 

Arunachal Pradesh as a Divisional Accounts 

Off icer, Grade.-I and till now he is in the 

same' s1ation. 

19042000- 	Transfer policy issued by the uditor,  and 

- 	Comptroller 	General • 	India 	with 	the 

instruction for st riot compliance, (innexure 

v) 

08032004- 	Impugned order passed seeking to transfer the 

applicant f r o m 	his existing place 	i.e. 

Changlang, Arunachal Pradesh to iqartala, 

AO7b0 
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4.  

- 	 ( (nnex.0 re- I) 

1703.2004 3  06.04.2004,. 05.05.2004-The 	applicant 	after 

receipt of 	the impugned transfer order 

submitted representation to the authority 

requesting to reVieb'J of his transfer order,  

because the mother of the applicant aged 

aboLit 80 years of age who is living with him 

has suffered severe heart attack on to 

occasions and due to heart attack on t 'jo 

occasions her body is partially paralaysed 

and she is completely bed ridden and under 

constant medical treatment. Therefore the 

applica nt prayed for his ret e nt ion in the 

present place of posting or in any nearby 

place namely; Jai rampur • Mao. Namsal etc. 

i1jith the intention to avail medical treatment 

for his mother from Dibrugarh but to no 

result 

Hence this application. 

PRAYERS 

Under the facts and ci rrumstances stated above • the 

applicant humbly p rays that YOU r Lo rdships be pleased 

to admit this applications call for the records of the 

case and issue notice to the respoddents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the pa rties on the cause or causes that 

may he shon be pleased to grant the OVJ 

relief 

cL 



I, 

1. }hat the irnpuqfled order of transfer and posting issued 

under letter NoEO. No, D Ceil/120 dated 08.03.2004 

(Annexure-I) he set aside and Quashed so f a r the 

applicant is concerned, 

• 2. That the Hon'hle Tribunal be pleased to direct the 

respondents to allow the applicant to continue in his 

present place of posting at PWD, Chariglang 3  Arunachal 

• 

	

	Pradesh at least for a period of 2 years or 

alternat'ely, to consider his choice posting as 

:mndicat.ed in his representation till his retirement in 

terms of the provisions of the transfer policy dated 

19042000 (nnexure'V). 

3 	Costs of the application. 

4. 	Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper, 

interim order rrayecLior .  

During pendency of this application 	the applicant 

prays for the foiloing relief: 

1. • 

 

That the Honble Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08,03,2004 (Annexure'I) in respect of the 

applicant till disposal of ..... e Original Application.  

(J"S 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAJIATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 

Sri Kshirode Chandra Das 

- VerSUS 

Union of India & Others 

0. A. No 	 /2004 

pp1icant 

Respondents. 

INDEX 

SL. 	No. Annexure Particulars Page No 

• 	 01. lApplication 112 

• 	 02, "- Veri rication 

03. I Copy of the impugned order 

dated 03.03,04. 

04. II Copy of 	the 	represe nt.ation 

dated 17,032004. 

05. III Copy of the representation 

dated 05,04.04. 

06. IV Copy of 	the representation 

dated 0505.04 

r 	07. V Copy of the policy letter 

dated 19. 04.00 I 

08. VI Copy of 	the 	interirri order 

dated 	11,05,04 	in  

0L,1.09/04. I  

Filed by 

Date: 4. 	4 	
Advocate 

KpCLA9 



H 
r 1fr 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAIJATI BENCH: GU%VAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 J2004 

BEThEEN 

ri }<,shi rode Chardra Das, 

thAo-I. 

/o- Late Krishna Des, 

(ffice of .....e Executive Enqineer. 

)ist" Chanqiang, P,0 Changlang 

runachal Pradesh. 

'AND- 

L H The Union of India, 

Represented by the Secretary to the 

Government of India, 

Ministry of Finance, 

H 

 

New Deihi 

The Comptroller and Auditor General of Indi, 

H 

 

Now Delhi' 110 002. 

Accountant General (A & E) 

MeghalayaEtc 

Shillong 

4. 1 	Sr. Dy. Accountant General (Admn, ) 

(:3/0 -  The Accountant General (A&E), 

Shil1ori. 

5,. 	The Chief Enineer, 

esterfl Zone 

P'JD Itanagar 

Ar'unacai Pradesh 

Vh 
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6. 	Shri DNMohan 

Divisional Accounts Officer-I 

Office of the Executive Engineer,  

Seppa PHE, Arunachal Pradesh, 

pç)- Seppa. Arunachal Pradesh 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this application 

is made. 

This application is made against the impugned 

transfer order No, EO. No Ce•ll/120 dated 

08032004 issued by the Respondents No,4, whereby the 

applicant has been sought to be transferred from the 

Office of the Executive Eni neer PND Changlang to the 

Office of the Executive Enqineer, PND, Agartala in 

violation transfer policy of the Respondent 

department and the professed norms of the Government in 

an a rbi t. ra ry mariner.  

Jurisdiction of the Tribunal. 

The applicant declares that the sub:ect matter of this 

application is well u'jithin the lurisdiction of t h i s 

!onble Tribunal. 

3.. 	Limitation 

AdA 
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The applicant further declares that this application is 

filed within the limitation prescribed under sect.ion21 

of the Administrative Tribunals ict, 1985. 

4.1 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

pri\Jileqes as guaranteed under the Constitution of 

::cndia 

4.2 That your humble applicant was initially appointed as 

Lower,  Division Clerk (L.DC) under the PND, ,runachal 

Pradesh on 1204. 1971 and 'thereafter he was promoted as 

• Upper Division Clerk (UDC) in the year 1983. Nhile 

• iAjorking as UDC in PND, Arunachal Pradesh, he was 

appointed as Divisional Accountant in May, 1985 and 

eventually promoted to •the grade of Divisional 

ccountants Officer Grade I. Subsequently he was posted 

in the office of the 	Executive Engineer, 	PWD, 

• Changiang, Arunachal Pradesh, as Divisional ccounts 

Officer Grade I in the year, 1998, where he is 

continuing till now. 

4.8 That the applicant since his joining in the respondent 

department has been performing his duties with his 

utmost dedication and commitments, to the full 

satisfaction of his superior off icers and successfully 

discharging all types of responsibilities as and when 

i 	assigi"ed to him. It. is relevant to mention here that 

cJw 
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the applicant served in difficult areas for pretty long 

time, he was posted in one of the most interior place 

at Changlang when he was aljays committed to his 

official assignments and could not direct his attention 

for his orjn settlement in his post" reti reme nt days. 

4.4 That vide impugned order bearing No. E. 0 No. D.. 

Cell/120 dtd 08,032004, the applicant has now been 

sought to be transferred from the offIce o ...the 

Executive Engineer, 	PND, Changlang 	and brought 	to be 

posted 	in the 	01 ...'cc 	ofthe 	Executive Engineer, 	PHE, 

gartala. It 	is 	relevant to 	mention here 	t hat the 

applicant is due 	to 	retire on 31.01.2009 and as such he 

is 	left 	with 	only 	about 	4 years 	of 	service before he 

reti res on superannuation. 

(Copy of 	impugned order 	dated 08.03,2004 is 

annexed hereto as Annexure - I) 

4.5 That the applicant thereal...er submitted representation 

through proper channel to the Respondent No.3 on 

17.03.2004 • 06,04.2004 and 05,05.2005 praying I nteralia 

for review of his transfer order and narrated about his 

distressing condilions. The applicant, stated interalia 

that in the rece nt years and his mother at Changlang 

who is more than 30 year's of age, suffered severe heart 

attack, on two different occasions, firb .bly in the 

month of Fe.bruary2003 and secondly in the month of 

May2004, she was admitted in a nursing home at 

Dibrugarh where she was under medical treatment for 

about 15 days and there ...ten, she was released from the 



However, 

constant 

Dibruqarh 

mother of 

rt of t h e It 

r H 

nursing home 

maintaining a 

physcan of 

cardiac arrest 

r idde' and a p 
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the applicant is always 

touch with the attenc'ing 

Immediately after 	recent 

the applicant, became bed 

)ody has become paralyzed and 

such her 	movement is 	totally stopped 	In 	the 

ci rcumstances the applicant prayed f or his rete nt ion in 

the present place of posting for a reasonable period, 

and indicated certain places of his choice which are 

adacert to Dibruqarh, Assam, namely like Jai rampu r, 
votcaJ- oi- re'-"3- 

Miao, Namsai etc. so, the °applicant could avail the 

medical facilities from Dibrugarh for medical treatment 

of her mat her • but to no result. Faced with such odd 

circumstances in his personal life at the i ag end of 

his service life, the applicant stated that he has now 

been struggling hard to arrange for his settlement in 

post reti rement days which is approaching fast and at 

H  this crucial stage, his transfer,  i rom Chang'lang will 

simply frustrate all his effor....s and will through him 

into irreparable miseries of life 

(Copies 	of 	the 	representation 	dated 

17.03.2004.06.04.2004 and O5O52004 is enclosed 

herewith and marked as 

resDeCtiVelV) 

46 That the representation aforesaid of the applicant was 

forwarded by the Executive Engineer, Chsnglang, P ND 

the G. (&E), Meghalaya, Shi long with strong 

recommendations of the case of the applicant and 

j 
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requesting for revie', of t h e transfer- order of the 

applicant, 

47 	That 	the applicant most humbly begs to submit 	that 	as 

per the 	professed policy of 	the Government as 	eviden't 

from 	the 	letter-  No. 394NGE (App)/11 --98 	dated 

19042000 	issued from the 	office of 	the 	Respondent 

No2, 	some specific norms 	interalia are to be 	followed 

for transfer- and posting of Divisional Accounts 

Office r/ Divisional Accountants the extract of some of 

'hich are quoted belo'j: 

(b) List of Divisions likely to fall vacant 

dur i nq t the year should he published well in 

advance 

(d) Option for posting in particular station(s) 

should be called for from the individuals and 

efforts should be made to accommodate the officers 

at the place of their-  choice, subject to 

availability of vacancy and on basis of seniority, 

(e) 	a transfer committee comprising 	the 	group 

officer in charge of 	works accou nts and two other 

.IndiTan Audit , and Accounts Department 	Officers 	of 

the rank of Sr. 	Dy. 	rccountant General/Dy. 

ccountant General • to be nominated by the Pr.  

ccountant General/ccountant General should be 

formed to consider the ca..e of transfer, 

(q) an office r should normally to serve the last 

three years of his service life at a place of his 
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choice even if it results in his stay in the same 

place etc. beyond the normal tenure 

It was also directed in the said letter dated 

19.042000 that dispensation of the above mentioned set 

norms could be made in writing, on account of extreme 

personal circumstances which are ciulte dist.inguishab1e 

Surprisingly 3  none of the above mentioned norms 

has been complied 'jith 3  by the Respondents while 

issuing the impugned transfer order of the applicant 

f o r noncompliance of the transfer policy 3  the 

applicant could no ...uhmit his option 3  and as a result 

he is denied of choice station posting as laid don in 

transfer policy. Moreover, applicant has only about 4 

years of service at his credit as such he is entitled 

to choice station posting 

((.",.,opy of the policy letter dated 19042000 is 

annexed hereto as Annexure) 

48 That the humble applicant mo .b respectfully submits 

that under the impugned transfer order • the Respondents 

have transferred the applicant, from Changlang to 

Aqartala thereby resulting into an interchange of to 

identical officers only which will not serve the public 

interest, in any better way. As such this transfer has 

been ordered only for the sake of transfer and 

the public interest 

4.9 That the applicant begs to submit that the Respondents 

have issued the impugned transfer order violating all 

the set norms of .....p transfer policy professed by the 

W. -0. IN W, i  rf  Tf M 
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Government as stated in Para 4.7 hereinaboVe They have 

not, considered the prayer of the humble applicant f or 

even in spite of his outmost distressing condition at 

this fag end of his tenure and even have not taken into 

consideration the views and subsequent requests of the 

applicant for cancellation of the impugned transfer of 

the applicant in the be ..t public inte.rest As such the 

respondents have acted in an arbitrary, malaride 

unjust unfair manner and in violation of all set norms 

apart from procedure established by law and the 

principles of natural justiceL 

410 That due to non-considerati0n of his prayer the 

applicant habbeen subjec.te< to extreme difficuities 

and mental stress s such finding no other alternative 

the applicant is approaching this Honble Tribunal 

seeking for justice and it is a fit case icr the 

rihunal to interfere with and to protect the right, and 

interet oft he applicant by setting aside the impugned 

transfer order dated 08032OQ4 and directing the 

respondents to review the impugned trans ..er order dated 

08032004 so far the applicant is concerned and 

further be pleased to direct the to consider his 

pos ...ng in a any of the choice station indicated in his 

representation and till such consideration the 

applicant be allowed to continue in his present place 

of pasting. It is categoricallY, subrrii tted that the 

;.applicant has not yet been released till filing of this 

application. 



4.12 That 	it 	is stated that similar 	issue has been dealt by 

this 	Honh1e 	Tribunal 	in O.A. 	No,. 	109/2004 (Shri 	D. 

(.'.'ZoyChoudhu ry 	Vs 	Union 	of India 	& 	ors. ) 	and the 	said 

Original 	pplication 	is still 	pending 	before 	this 

Hon 5 bie 	TribunalS 	The 	applicant 	is 	similarly situated 

as such deserves a similar interim order. 

(' 	 copy 	of 	interim order 	dated 	ll052004 is 

enclosed hereto as 	nnexureVL ) 

4.13 That this application is made bonafide and for the 

cause of iustice 

5.1 For that, the applicant has b e e n transferred in 

violation of all the set norms of the 'transfer policy 

professed by Government as stated in para 4.7 

hereinabove. 

5.2 For that • the applicant is in the verge of his 

retirement and is now about 4 years of service, 

5.,3 For,  that, the authorities of the respondent depar tment 

have strongly recommended that the . services of the 

applicant'f or favorable consideration for retention of 

the applicant or alternatively to consider his choice 

station posting as mdi cated in his representation 

pending before the authorities. 

5.4 	For that, the impugned 	'transfer 	of the 	applicant has 

been made most mechanically by 	imply 
i n terchanginc. his 

K,O-"k 
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posting with another identical 	officer for the 	sake of 

transfer only and not for any public interest. 

5.5 For that, the applicant served initially in dii icult 

areas including in• he said post for pretty long years 

in earlier occasions. 

5.6 For that, the applicant being in extremely distressing 

condition occasioned by the impugned transfer order, 

represented before the respondents for consideration 

and review of his transfer order but to no avail. 

5.,7 	For 	that the respondents 	acted in 	an 	arbitrary, 

malafide, unjust, unfair manner and in violation of 	all 

set norms, procedures established by lard and the 

principles of natural .iustice. 

5.8 For that as per clause(d) of the transfer policy dated 

19.04.2000, applicant is entitled to he accommodated in 

his choice station. 

Let.ai1s of remedies exhausted.. 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy the nto file this 

application. 

Matters not rreviouslv filed or pendinQ with any other 

Court. 
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The applicant further declares that he had not 

• previously filed any application, Writ Petition or Suit 

befOre any Court or any,  other authority or any other 

Bench of the Tribunal regarding the sub ect matter of 

this application nor any such application, Writ 

Petition or Suit is pending before any of them. 

8. 	Relief(s) sought for: 

Under the facts and circumstances stated above 	the 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causethat 

may be shown, be pleased to grant the following 

relief(s): 

81: That the iñipugned order of transfer and posting issued 

under letter No. E.O. No. D Cell/120 dated 08..03.2004 

(nnexure'"I) be • set aside and quashed sof ar the 

applicant is concerned. 

8 	That the Hon'ble Tribunal be pleased to direct the 

respondents to allow the applicant to continue in his 

prese nt place of posting at PWD, Changlang, Arunachal 

pradesh at least f o r a period of 2 years or 

alternatively, to consider his choice station posting 

as indica:ted in his r'epresent .tion till his 

retirement in terms of the provisions of trans .fer 

policy dated 1904.2000 (AnnexureV) 
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8.3 Costs of the application, 

8.4 Any other relief(s) to which the applicant is entitled 

:as the Hon'ble Tribunal may deem fit and proper. 

Interim order oraved for. 

During pendency oft his app).. ication, the applicant 

prays for the follotinq relief.  

9.1 That the Horfble Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08.03.2004 (Annexure-I) in respec .L o .f the 

applicant till disposal of the Original Application, 

 

This application is filed through Advocates 

.i) 	I. P. 0. No. 	 19'6e 
ii) Date of I 

 Issued f r o m 	
c IJLcev 

iv) Payable at 

12. List of enclosures. 

s given in the index. 

J1c& C4A, 
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VERIFICATION 

I, Shri Kshirode Chandra Des, S/o Late Krishna Des, 

aged about S4 years, working as Divisional Accounts 

Officer, GradeI • Llflder c'ff ice of the Executive 

Engineer PWD, Changlang, Arunachal Pradesh, do hereby 

verify that the statements made in Paragraph 1 to 4 and 

$ to 12 are 'true to my knolMledge and 'those made in 

Paragraph 5 are true 'to my legal advice and I have not 

suppressed any material fact. 

And I sin this verifi cation on this the 4 	day of 

June 2004 .  

K'4 QK,WVzA 
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ANTG 

Dated:- 8-3-2004 

.'' ••; 
	.1 	,. ,'•, 	••. 

•-j'!, 	
. 	- 

N . 
• 	_________________ 

0 FFICE OF THE AC 

i3O, No, D.A. Celi/120 

MEGHALAYA E 
1• 	 .1 

• 	 . 	 .4 '  

• 	 . 	 - 	 ' 	 - 	 , 	
,_,,•, 

The following Sr. Divisional Accounts Oflicers;ancl Divisional Accounts Officer Grade-I & II are 
transferred and potd to the Divisions noted'agiinst each as hown bel9w. 

I. 	. 	. 	. 
They are requested to submit their bandmg oyer memorandum to their Divisional Officers under 

intimation to this office. 	. . 	 • . T 
' •• 4• ; 	4 

	

VI., ., . 	,. 	 . 
The Divisional Officcra'ControllingOcersarorequested to.release the Officialsconccrncd 
I. 	4 	 4 4 • 	4 . 	 4 . 	

d .-4-f. 	. 	 ,• , .. 4 •.- .• 	• 
vrking under them . atestyi9•. AyrIL 1 2OO4 .unde1intixnat jónto)this office ? andttoforwar4, a'formal 4 	,.,• 	- 	 4 	.4 	- 	. 4. 	1•4• .. . %• 4 4 . 	4._Et4O*'4 

4444 	- 	 . . 
 anding1  and taking over charge'reporfof thedfficials'concerned to.thisoffice 4  at an early date 

	

• 	
4 	

4' 	
4 	. 4 

The transfer is m public mterest  

Si." ' 	Name& 	Present DivIsion .. 	)DivIslon Transfer. to 	REMARKS 
. 4 .. 	4 	. 	- 	4 	5. 	1I• 	 - 	.• 	 4 	4. 	 '4.-.. 

Designation 	. 	. - 	. 	. 	_ 	;. ?'.•', 	i 	i.,. 	. 	 ._-• 
'Shri P.C.Borah; '0/a the- tELEngineer, 	O1ojThe'ExecutLve 	I 	Sh1IPC!Bórah 
Sr.DAO • 	Gumtt ElectrlcaV 	En ' • . .gtnecr, 	-1 	•, 	will move first to 

• 	•DivIsion'Jatanbarl, . . Pa.ighat Drilling Division, 	release ShrI 
Tripura,'AddLcharge 4 . i&FCwith dI 4Charge-.. Sarkar. ' 
of GLunit Civil' 	, ofIasighat, I&FC 
Dii ision (Power) 	DIvIsion, Pasighat 'vIce 
Jatanbari . 	- • 	. ShiU.N.Sarkar, Sr.DAO  

U.N.Sarkari j ,, , O/o the Lx. .Engineer 	O/o.the.EL Engineer 
Sr.pAO,. 	, 

f, 
PaslghatDrllin'g 

" 	

4 GbitIjEIectrical.DivlsIon,. 4 	
• Division, I&FC, with , Jatanbari,,Tripura, with 4 - 	•444# 	4f4 	..r-4 	 .Y"4è') • 	( 4 	. 	 — p 	- addLchargeofr" --. 	iddtUona1Qharge1of&- ' .,•... 	•••' *- 	i'S, 	, 	*V•..;' 	..)44 j4•.t 	• 	r - 	, Pasighat I&FC,. -c.... GU.'flt1CIV1LDIV1SIO11, 

Dlvislon,Pasigaht  
I 	- 	-• •, 	+ 	•- ..'.. 	Shr1P1CBorah. • • 	

4 	' 	- • 

A.Pharaml, -, . . 0/a the ExEngineer ,. 	/otheEiEngineer' 	. SiriPhararnlwIil - 
DAO-I,. 	Gas Thermal Clvii 	ButidthgPr,ojéct Division 	mov,e-firstto' 

Division (Power, '- •,. No.IYFWD,'Imphat, vice - release Shri - ' 	
Rokia, Tripura, add!, ,L.Sha'ntl.Kuinar Slngh, 	LShantiKr. - 	

- 	charge,oçGas: '' 	'DAO.-I • -- . " - 	- 	Slngh. 
Thermal (Elect)  

I - 	 - Division, Rok1a. 	' -4 	- 	 - 
L.Shanti Kumar .  OIo theEx.Engineer . 0/0 the Ex. Eigincer 
Slngh, DAO-I 	Building Project'.. 	. GasThcrinal Division, 	• 	 4  .. 

1 	Div1Idn No'IVTPbWD, 	eikIa Tripura, 
Imphal 	 Ada! Charge of Gas 

4 	, 	- - 	
. - Ttièithal.(ElectrfcaL)45.. -• 	 - 	- 	• 	• - - 	-' n' 	'-''., . 	' 	- 	- ., D 	ioi'Rokl VIce, 	-- - 	- 

- 	\. 	 ..;4•.'-.-•_ "4-.. 	---4 
4 	• ' 14 	•4  t4-:"4 , 4 • -  •:i 	-: 	••, 

 
A. 

44*'444  



I; 

jThoibaSingh, 
i DAO-I 

•__,-v:? 

0/0 The Ex4Eñgkneer 0/p1The EL Engineet, 
Agartala Division . 	Inphal.E1ectricaI Division 1   

if 

No.\7, PWD, 

fShri L.l'hoiba 
Singh will move 

H'irst to release 
Stir! N.Kumarjtt 

6. 	N.Kumariit 

	

0/o The Ex. Engineer 	0ioT1efEL;Eflgifler • 

	

Division 	Agartala 1ivIsLon No.V, Slngh, DAO-1 imphal Elect 
No.111, Iniphal 	PWD, 	.gartaa vice 

I ShrL LThotha Slngh 

I Bhabesh. 0/0 The ExEnglneer - 

• 	 Chakraborty, •Ztro ElectDlvlslon 	EicctrlcallDlvfl No.IV' 

DAO-I A.P. 	 Udapur vice Al Sanajoaba 
• Singk .already transferred 

JAnludyn Kr1 OIo The ExEtig1neer 	 cShrirnLndya 

Das, DAO-1I J\VIi Seppa, A.P. 	Zlr&Electrlcal'AY. vIce 	: 
Kr.Das Will move 

Bhabesh Chakraborty, first to release 
DAO-I transferred Shri 

• •' 	' 	 B.ChakrabrotY. 

9. 	D.Roy 	 0/o The Ex.Engincer 	0/o Chief Engineer, PWD 

Choudhury, 	Capital A' DivIsions 	Imphal, with additional 

Sr DAO 	PWD, Itangar 	thargeofBUthilngDM0fl 

10 	M.Heramani 	OIo the Chief - 	Captal:A"PVD, A.P: vice 

Singh, DAO-IJ 	EnginecF PWDD.Roy Choudhury 

.u' 

11. 	A.Kanungoe, 	0/0 The Ex.EngnccrT IIo'The ELEngincer 

DAO-1 	Paisghat Electricalighway South PWD, 
Djvision, Pasighat, .-PmphI, LYic 	hri A.Binode 

Ei. 	A.Binode Kr, 	OIo The Ex.Enginccr 	010 The Ex.Engineer•' 

Sharma, DAO4 	Highway South PWD, 	Pahat Elect Divn A.P. 
Imphal 	• 	Vice A.KanuvgoC,DAO4 

U, 	D.Khamzachifl, 	- 010 The Ex.Engincr 	Olo The Ex.gineer 

DAO-I1 • 	N.J-I. No.11 PWD 	Rig Divn PHE, Agartla 
- 	Jmpha additional 	I vice P.C.Das Sr.DAO 

charge NILDi vn No.1 	' 
pWDi.mphal 	•• . ' ii •,.I . % 	i 	. 

H 	PC Das, 	0/0 1 ae E EnginceI. 	0/0 IheEEngi . er N H. 

• Sr.DAO 	: 	Rig Et(ii'P1iE 	. No1IPWD1rnPha1 k 
• 	 . 	iI..•.' 	 ' 	. 	 t'4•--'• 	•-.'' 	- 

Agu ala 	 "LilfltidnaUchtrgeiN1{. 

• 	 - 	 - 	 .'--'- 	 '; 	:-'' 

-- 	 - 	
,' 	

. 	 • 

• 	 .•'- 	• 	- 

I 	 • 	 •. 	. ,..d •.! 

Shri MiLSingh, 
will move firstto 
re1easeShrlD.Roy 
Chouhdhury 

ShrlA.Blnode 
Kr.Sharnta will 
move first to relese 
ShrKanUng 
Shri 
D. Khamzachln 
will move first to 
release ShrI 
P.C.Das 

.4- 

I - 



7/ 
3 	

S 

' T1 AHalot, Sr DAO I OIo TheEx. Engineer L Olo The Ex Engineer 
Banderdewa PWD 1 	Jairampur.PWDA.P.'vice 1 , 

- - 	 A.P. 	 KC. Das, ]DAO-I relieved' 

16. 	D.B.Choudhury 	0/o The Ex.Eflgineer 	Q9ieflgi..fleér 
Sr,DAO 	1&FM DLvn NoJI 	Imphal'ELecDLvnNo.I 

AgartaLa 	 vice L,Sharnjai Singh, 
pO-1 

17 	L.Sbyamjat 	O/o The ELEngineer 	19FMD1vi NoJI Agarthia 	Slid L..Shyarnjai 

Singh, 	 Implial 1 Eect Dlvn 	vice 	, 	. 	Sitih will move 

• 	DAO-I 	No.1 	 D. ChoudhuIy, SrDAO 	first to release 
• 	 • 	 •• 	 . 	' 	 Shri 

18. 	D.N.Mohait, 	. 	010 	1eEL Engineer, &O/oTheELEngineer.' 	. 

DAO-1 	 AP 	' 	l D 	 illmove11rstL0 
release Shri 
K,C.Das 

• 19.' Iç.C.Dbs, 	0/u The EL EngIner 	0Iohe Ex.Englneer 
DAO-I 	PWD Changlang, AP 	PHE:DlvlsLon No.IV, 

-Agartala. 	 ___________ 
S.C.Ghosb 	•, 	0/0 The ELEngineer 	.Oo The Ex.Engineer 
DAO-I 	Tawang PWDAP' 	ElectHcl,DIvisiOfl NoJU., 

Agarta1a."  
J.P.Slnha, 	.0/u The,Ex.Engineer; 	0ipfJth.ELngiieer 	Shri J.P.Sinha 'will 

Sr.DAO 	Roing RWD, A.P. 	.I'awangR, A.P. Vice, 	move first to 
S.C.GhoshO-I 	" 	release Shri 

____________ S.C.Ghosh.• 
22 	J.K.LahLri., 	010 The ELEngineer 	O/o The Ex.Engineer 	J.KLahtri will 

I Sr.DAO 	Pasighat PWD 	I' Tawang Elect Divn vice 	move first to 

- 	 N.C.Burman DAO-I 	release Shri N.C. 

	

23. 	N.C.Barman, 	0/o The ELEngineer 	0/o,The ExiEngineer. 

	

I 	 JalLas'ahat1PWDvic&Shrl DAO
.................. 

- ;w..' • 	 ' 	•--:.r--' .'. 
• 	 .' 	 ' .' 	" 5 	-BChakraborty, SrDA0 	- 

24 	Birajendu 	0/o The Ex.Engineer 	Ofo The EL Engineer 	. 	Shri 

Chakr'aborty, 	Kaitashahar PWD, 	Northe!n, Divn PWD 	B.ChakrabortY 

Sr.DAO 	Tripura 	 Dharmanagar vice SNag, 	will move first to 

-. 	• 	 Sr.DAO 	. 	 S 	 release Shri 
tj• 	ShyamaLendu 	0/oTheELEnglneer 	O/o The Ex.EngiflCer 

Nag, Sr.DAO 	Northern Divn 	Thoubal PHE with 
PWDDharmanagar. • 	additional charge of PWD 

ThoubalManipur.vice 
P.Manglem Singh, Sr.DAO I 

6. 	P.Manglem 	0/0 The Ex.Eng!neer - 	O/oThcELEngincer-. 
Slngh, Sr.D0 	I Thoubal PilE 	.' 	z 	'HayullangtElectriCalA.P. 	will releaseShrI 

Manipur with 	'f 	., 	vice SpKr 	') 	 S KrCliakrabort" 

	

I 	 . 	 " 	
- 	

I 

	

• 	 addItionaIkharge'. 	;ChakrabortY: . 	.. 

PWD Tloubal'Divn'" 
Manipur 

S .  

S 	 S 	

•• 	5 	
1 



-r 	1 	T; 	 ' — 	.• 	 . 	.. 	 . 	. . 
	

4 	 . 
ne e r 

: — 

	

/ I 

Chakraborty,4 	Hayuliang E1ectrica1, E)tricaI Divn No I PWD 	! 

_:- DAO-I 	. 	DIvnA.P. 	• . .... . 	'Inipha1 	• .. 	.. 	:: 	• — •' 
	- - 	 0 

: 28. ' Sajat Kanti • . . O/o The Ex.Englrieer . 0/oVl'hc Ex.Engtneer. •: • 
. 	 . 	 . 	 I 	 ? p, 	 )0 	 • 	 . 	 •* 1 • 	 . 	. 

Choudhury, 	Along RWD,A.P. 	 . .• S:. 0 	
. 

0 

	

. I DAO-I 	• • 	.. . 	.. 	.. 	. ...... 	, 	
0 •• 	 .'••hY •' . 	' 	. 	 . 	 0 

29. Ashim Kr. 	. Ofo TheEx.Englneer . . 	
.. . 	 0 

	

Bkattacharjee, 	Khonsa PWDP 	 DIvn No.1 	• , . . 	. ' 
t 	 . , 	 . 	.,;'%I 	•. 	.1 	'- •j 	• 	 • 	 ( 	

0 	
tr1' ' •,.. . • 	 . 	 . 

 

	

I D.4O-I 	• 	 I 	 • . , 	. 	

::4:;•' ri r"l:!// 	 ' 	. 	- 

	

' 30 Ch. Naba Kr. . . O/o.TheExflgIfl 	 , ShrtçhNaba Kr. • 

	

Singh, DAO-E , Task Force Divn IFC Khonsa PWD AP Vice 	Sngti will move 

Manipur 	 AKBhattacharJee 	Ilrstto re'ease 
0 • 	 • 	 . 	

•:. .• 	 . 	 . 	 . 	 Shri 4. 

9AfKBhattacahrjee 

OJ\4.anihar 	OIo the'.ELEngineer,? 	 . 	
.: 

	

Siugh, DAO-I 	Roing PFfE,AP 	DivisiónManipUr'  

M..H.Angami, •. OIo The Ex.Engineer,. O!o Th&ExEngineer 	0 

	

DAO-I 	. 	Bishnujnir PWD; 	M.L DlvsIon Nod valley) 

	

0 	 Manipur. 	•- 	

0 

Abhljit Kr. Das, •. Ofo The Ex.Engiueer OIo,Thc Ex:Engineer 

	

DAO-I 	. 	Elect DLvnNo.I, 	•. BomdUa,PJLE., .:. 

	

-, 	;.p 	 S.  

I Agartala 	. 	Arunachal PradeshV  

A..Roy 	O/o The EL Engineer OioTi Ex.Engineer 	•. 	
0 	 0 

	

Choudhury, 	Naharlagun 	ImplaLWcstPHEYic& s 	.. 

	

DAO-I 	 A.P. 	 '" 	1-IYisl uhS1gh 

	

•!5 }LYaishkul -- 	. O/o 'rite Ex.Engineer .O/oTJie' Ex:Engineèr-- 	Shril{:YaishkuU 
-- 	 • •. . 	

.................... 

	

Singh, DAO-I 	Imphal \\ est  PHE, 	iNaharlagun PVVD, A.P 	Srngh will move 

	

Manlpur 	 \'icc'A Roy Choudhury '' first to release 
Shri £Roy 

	

0 	0 	•. 	0 	 ''.;! 	 houdhury. 

	

C Hamendra Ch 	Ofo The Ex Engineer I Ofo f;E Fngneer 
Das,DAO-I...........ar,P.\VD1P.addlYt Bui1dingDivflNo';1T, .!:,. .. 	- 

t 	•. 	 L. ir •'? 	'' 	"t" 	)''.' 	. 	14' 	,, 'fl'...  4 . • 0 

• 	 0 	 '•.• 	 ;'z..' 

0 	 0•' 	I 

	

0 	
•:. 	 .- 	• 	. 	 •• 

(Authority:- AG's order dáied 4.3.2004. atp/1O1'" 6jfifrN6.'DA' cdL-36J992OO2/VOIJ') • ' O 

	

0 	 •' 	 ': 	 ...: 
Acountant General (Admit) 

	

•, 	'r'' 	\& 	 rt 7 

AA 

	

. 	L 	JS'% 	j• 	') 	• . 	( 	e. 

	

0 	• 

••• 	-i,:; 	 : 4 ' , 	•... . 	:, :.:.. • 	 ............ 0  - 



NO. KD / PF - 1/2004 / 1. 	 17.03.2004  

- 	To, 

The Accountant General (A&E) 

Meghalaya, Mizoram, A.P etc. 
Shillong. 

Subject - Prayer for Transfer to Jairampur, Miao, Namsai on Humanitarian Ground 

Sir, 	. 

With due respect & humble submission I beg to lay before you foilow:ng few lines 
for favour of kind consideration on humanitanan ground 

That sir, my Mother is more than 80 year's Old & has been suddenly attacked with 
heart attack & became paralysis and she completely bd'come dumb in the month of 
February 2003 She has been under treatment both Ly Neurologist as well as by heart 
specialist at Dibrugarh, Assam She is also bed ridden because of her severe heart 
attact 

Moreover, my wife is also a chronic heart patient and for, wh,chshe is suppose to 
attend withheart specialist at regulr interval at Dibrugarh which is alsÔintimated to óür 
goodoffice 	 : 

In this connectjon I would Iiketo state here that an option was called for by your, 
good office.fbr filling up Bio-datä and history sheet with placeofposting.to serve and I 
had opted to serve in plain area of Arunachal Pradesh like Jairampur, Miao, Namsai etc 

That sir, if my caseof transfer is processed I may kindly be Transferred to Jairampur, 
Miao, Namsai etc. which are very nearer to Dibrugarh andas such I being the only son of 
my ailing bed ridden K'lother who is on her last stage can obtain treatment from the 
specialist of Dibrugarh, Assam 

Under the above cftcumstanceè I pray and beseechyour benevó lent honour kindly 
to consider my case on numanitarian ground considering the fact narrated above 

	

• 	. 	
Yours fithf/!y, 

	

• 	
. 	 AL 	 P 

(Kshirode ChandraDas) 

Dh'isionaj Accounts Officer, Grade - 1 

P.W.D. DMsiôri, Chánglang 

Pradesh. 

. 	 . 	 .. 	h.-. 	

,• 	 ... 	-, 



1 • 	 ' 	. 	 . 	 . 	... 
NO. KD / PF -1/2004 I 2 	 .• 	 . 	 , ' bt. 06.04.2004 

-. 	To, 

The Accountant General'(A&E) 

Meghalaya, Mizoram, A.P etc. 	 . 	
. . . .'... ShiHong. 	. 

Subject - Prayer for Transfer to Jairampur, Mtao, Namsat on Humanitarian Ground 
Ref. My letter No. - NO. KU I PF - 1120041 1. 	Ut. 17.03.2004.' 

Sir,  

With due respect & humble submission I beg to lay before you following few Rnes 
for favour of kind conidération on humanitarian ground. 	. .... 

Kindly refer: my above cited letter vide which I have conveyed my prayer transer. 
me at Jairampur, Miao, Deomali, Namsai etc on humanitarian ground.' 

That sir, I have already stated in my earlier letter regarding my problem to transper 
me above places which are very nearer to Dibrugarh and easy communicable and a 
suchV1other can be taken for treatment by stretcher at Dibrugrah 

That sir, every human being is trying utmost sincecely.to serve his /her parent at the 
last stage of life and I being the only son would like to. appeal before you to have an 
opportunity of paying better treatment of my dying stage Mother.  

That sir, transfer is'very tiatural fqran employee and I am always ready to comply 
your order, but my present unavoidable Øro,blem don't permit me.tAgartala with my bed 
ridden Mother who is on her last stage of life 

Under the above circumstances I pray and beseech your benevolent honour kindly 
to consider my case on humanitarian ground cOnsidering the fact narrated above. 

Yours faithfully, 

(Kshirode Chañdra Das) 

Divisional Accounts Offlcèr, Grade - I 

P.W.D. Divisibn,Changlang 

Arunachal Pradesh - 792120 



Ji _, - 

( 	No KB/PF- 112004 	 Dated, Changlang the o si7 May 2004 43' 
TO 

The Accountant General A&E,), 
Meghalaya, Arunachal Pra desh etc. 
S/i//long. 

Sir, 

/ beg to pray before your highness to look into my case which is 

absolutely very much genuine on humanitarian 'gráund. 

That Sir, my mother is more than 80 years old and badly affected due 

to a sudden attack of stroke and she completely become dumb because of sevete 

damage in her bra/ri and can not speak She requires permanent medical aid for 

better Improvement of brain function so that she can speak and can express her 

grieances Every human being will definitely ndeavor with sincere effort to have 
better treatment for the parent so long they alive 

/ myself also would like to avaiLthis facility of getting better medical 
treatment of my mother at this stage of her death bed 

Therefore, I feivently pray and beeech your bee volent honour kindly 

to look into my case specially on humanitarian ground so that a son can have an 

opportunity of paying better medical treatment at the dying stage mother from 

Assam Medical College Dibrugarh which is very nearer from Changlang. / may 

kindly be allowed to continue at Chang/ang PW Division for another two yeats 

- For this act of your kindness I shall remain e'er grateful to you. 

- 	
. 	 Yours faithfully, 

c9 
Kshiorde Chandra Das. 

Divisional Abcounts Officer Gr-1 
Changlang P. W. 0. Diviion 

- 	 Aruhachal Pradesh. 
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: 	 ' 	• 	 • U  
• 	. •OFPICE OF THE COMPTROLLER

. 
 AND AUDITOR GENERAL OF INDIA 

NEW DELHI -110002 

-. 	 No. 394-NGI(App)/11-93 
• t • 	.• 	••i: 	 • 

Iated 19 4 2000 

Al]PrAccountants;General/Accountant General 
Deajng with the cadre of Divisional Accountants. 

• 	4-, 

	

t;4. t'L 	•.. 

si7uià. 
• 	 4 t!t Ei_ 	. 

• 	 need to, evolve some clearly defined norms and a uniform and 
tranrei,tpolic'y of transfer and postinq of Divisional Accounl s 

•i.I.t 	e- ;,1 

Officers/Divisional Accountant was being felt forsetime Though 

	

I 	 J . 

lincidence of'serviceof.Divisional Accountant, it should 
•A• 	I't 	• 	' 	' 

such a way that it causes minimum thcon'nierice to i:h 

\çmInI$f, idLidUals?and at the same timeit fulfi]s the administraLve 

	

'9 	1it 	•Ithas., therefore., been ,decided to1prescribed the 

	

i1 17p 	Q 11nroadtparameter for' transfer and potinc1 of Divisional 
ons 	icers/Divisional Accountants which should be foliowd 
PU10u5' and uniformly 	 • 

a)' eran'sfer and postinq should normally be made once in a year and 
! 
1nual transfers should be timed properly so that these may noL 

•ij.••j 	
.'b the academic session. •• 	• 	•.• 	• 	• 	,. 	- 
,;,..••-: 	 • 	 • 

(b 4  ist ofDivisions likely to fall vacant durincj the year should bc 

licised ub well in advance. 
V 	 •,. 

,(c)cDiviions should he properly graded by following the instructions 
in this regard from time to time and posting of officers 
be made in the apropriately graded Divisions: 

•e (d).!, Option for posting in particular station(s) should he called 10r 

• 	 r,rom the individuals and efforts should be made to accommodate the 
officers at the place of thair choico, subjeci: too avai)abi U t.y ci 

• 	vacancy and on basis of seniority. The dverse coinments cilvi I,y 

Officer auditing the accounts of the Divisions, 

remarKs made by the Executive Engineers on the perforumnce 
6f the Divisional Accounts Off icers/Divsiona]. Accountants which 

' ;the finally substantiated and the performance in proper and timely 

' 	bmission of accounts may also be kept in view; 

UPI c  

• 	-; 	 c o- -- 

H 

- 

• 	
•-•,• 	I 	 - 
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(e) a:trañfer Committee comprising the Group Officer in aGeof 
 rk ti counts and two other Indian Audit & Accouita Deprtmont 

off iers of Lho rank of Sr D Accountant General/Dy. Accountant 
Genl, to be nominated by the Pr. Accountant General/Accountant: 
General should be formed to consider the case of transfer: 

	

• 	 •. 

f (.f).c tèn'ur of posting should normally be three years in a particular 

Divsjon.and six years at a.particular stai:iori; 
. 	 - 

	

;.• 	 i.-' 

(q)/nofficer should normally allowed to serve the last three years 

\. 	(f:j.srvice life at a place of his choice even if i reults in 
U. 

h 	ay isist 	in the same place etc.beyond the normal tenure 
: 

• 	 :  
(h),. a general.order indicating transfers and postings of all officers 

sh&lbo'notified in addition to individual posting-orders that: 
mae issued. 

-- Diehsation ofJ the set forms -  could be made only in every 

	

)tflISt 	ir dj
pionai circumstances,, to be recorded in writing, on account 
xtreme personal circumstances which are ouite distinguishable.. 

YoUrs faithfully, 

Asstt , Comptroller and Auditot General (N) 
1 '• ••' Il., 	r • 	 • 	 • 	 - 	 • 	• 

/
ntiafti t 

- 	

' 

/ 	

:'• 	 i•' 

'1 	 CtIOPi bfjirer (,) 
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• 	.FOM No.4. 
(Ej 	2) 	. 	

S 	 o 
CNTL 

1-'u( 	 1L 	pu%li%r{..TI i3LJCH 

ORDZR S-liT 

kp 	
C  J 

• 	 ., 	 . 

of the 	iidn(' 

le of ttG Resp0nceflt(S) 
 

I.j 	ihe hopliCant m.0  

C. or th-  

_T_iiItT1I1 
it  111.5.2004 presontz: The HOn'blc Sh - i. 14ukesh 

H 	
Gupta. Member (J).. 

The Hon 'ble 	iCi 	V.prihldan. - 
ltecner ( ,' ) 

;-e nave he ard  

ned counsel for the dppliCaflt. .Mr..r. 

Chaudhuri, learned AQdl.C.G.S.C. was 

present on behalf o the respondents. 

Isie notice to the parties in 

thnoral course. 
Mr .M;Chanda, lerr.ed counsel or  

the ap1icztnt. sa thatthe applic it 

i -  due to s upernnuat: on 20.2 .2007 .iii,) 

as' per th policy of the respor -identL. 

notifieOn 19.4.2000 (Anne/- ure-VI) 

thcs e oELcers who have less than t:tr 

years of service shb1d be given a p0-

sting of their choicc even if it r;uiL. 

in their stay in the same place etc. 

beyond the normul tu • It is fjunw 

1 contended trat thouqr. the applicn 	'113 

transferred fran pfD. Itaflagar' to p-;L) 

Imphal, he is yet to-be relieved. (2n 

the other hand, the Controlling 0ffl.c-. 

of the applicant has recommended tr-

- ngly in favour of thi applicant so 

th a t he should be ret.J.ned in his 

present place of posting. ;-ee are o 

the prima fade tie-.-' tnat in terms c 

the polic' l.id doin bj the rel3o.lci; 



L 	A 	 ) ( 

of srvjce lq Jo be 
aC.; 

0 nrAoda L ci 

ketftt 1ace o±hjshojc, Htnce, 1t 
Ia 	 jutic 'th • 

order dated 8.3.200 Is stiyed to the 

• extent which trunferred the. pç.1crt 
• 	 ,. 	 / 

	

Itanqr o •PWD, •ri'hL 	or 
prIod)ff:uLtendays: 

tr  

I 	, . 
Sd/MEMBCn(A) 

to 4c i r u o 1,F?' 

	

iifr 	ftR 

o i  

- 	 SectIs, 	1ir (J) 	• 	• 
C.A. T, G ('1;A 11  

G ini a/in ,  1. 7i! '005 

Li 

,1f 


